IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL_APPLICATION NO.473/94

- om - o -

_____ OF __ORDER__:_ 19-2-97'
Between :~- i
E.Balgiah |
ees Applicant
And - i i

1. The Sub-Divisionsl Inspector of
Post Offices, Sulurpeta Sub Oivigion,
Sullurpeta, ‘ :

2, The Superint andent of Post Offices,
Gudur Division, Gudur,

3. The Pgst Mastar General, Vijayawada.

- | —— -

+«es Respondents

Counsal for the Applicahtf' : Shri K.Venkateshuar Rao

Counsel for the Respondants

CORAM: -

Shri Kota Bhaskar Rao, CGSC

|
THE HON*BLE SHRI R.RANGARAJAN s  MEMBER (A)
| | ‘

| | o
THE HON'BLE SHRI B.S.JAI FARAMESHUARQ : MEMBER (J)

(Order per Hon'ble Shri B.S.Jai Pgremeshwar, Member (J) ).

>

...2.



-

| . '
(Order per Hon'ble Shri B.S,Jai Pgpaemeshuar, Member (3) )
| | ‘
| i

None for the 'applicent. Applicant is alsc absent, Heard

Sri Kotas Bhaskar Rac. ue| are deciding this OA efter hesring the

1
|

standing counsesl for the }espondenta and on the basgis of the .
i | v. (500 Of,
materxal pleced @n the recurdqﬂin accordence with)tha CAT(P) Rules

é&&(f_=uf 1987.

2, - The applicant while working as EDMC/DA was sarved with 2

charge memo dt,21-2-91 direcging him to submit his explanetien

within 10 days. The applicant submiteﬁ.ghhis explanation on 22-1-91,
' fia

The suthor ities concerned| were not convinced with Eﬁ? exp lanation

and initiated the Disciplinery Preceedings. An Enquiry wes conducted

in sccordance with tha rules. The Enquiry officer submitted his

report holding that the charge egainst the applicant hed been preved.
—

The Disciplirmary Authnrlty by his proceed:ngs No .PL/EDDA/Keri jatha BO
dt.17-6-93 accapt;ngt.ha findlngs of ths Enquzry 0fficer nﬂé imposed

q;panalty of removal of the applicant from aaruica.gigﬁﬁgﬁpst ths said

punishment order the applicant preferred an appsal. Ths,gppﬁf:£57>

appellete autherity by his order dt.17-1-94 re jected the appeal

and confirmed the pdnishmgnt.
i

: | .
3. On going through the records it is disclesed thet the
- :
Appelleta Authority acted for some time aa(?nquiry Officer. The

t
Appellete Authority would have formed some openien about thiscass
while acting aiLEnquiry Ufficer, It is possible that the above

impressien carried uy him while disposing of the appeal. Ths carrying

< or may —
of such impression may/not affect the passing of the order in the

- | | seede \

|



appeal but howaver 1t.%t_has to be held that the cerrying of the

! \
imprassion would navé cas sed some harm to the applicant while dise~

i ! - wa have —
posing of the appeal. Hence we fesl that/to strictly adhere to
the principles of natural  justice and say that the Appellete Autho-

rity should not have taken part in the enquiry procsedings sarlier

to the disposal of the appeal. In that view we are ef the opinion
that the appellsts order haé% to be sge-t aside. However this will
not pravant the respondents to place the appeal before the appellete

authority which has not taken part in the Enquiry Proeceedings at any

O IR vy canacrviandhanmn "y Bppel_.

time and pass oA suitable speaking order -&ﬁg:&a_ae_;sgitanﬂ:a:ntdﬁt&

detes 222. 6 .199%3.

-aA-t-he—-smasa—gams-,

SR S

4, In the raesult, the :@;@@@Qg@j@&@’gw‘q._._i_:”1-94 18 jset aside.

The memorandum of appeal submitted by the applicant shall bs placed

before the Appsllats Authnrity; which is in no way concerned and has

T Gy iy ¢ .
not taken part in the pnaaaaea_ The a said appellate authority
- .

shall congider the greunds in ;he appeal and decide the sama in

" vules e,
accordance uzth=#ha marits u;thxn a pariod of 2 months from t he dats

e
of receipt of & capy of this order.

Se The 0.A. is thus disposed of, No order as to costs.
::::j,/ d\(;\hfjlﬂf,,,/»’ézii,
{8.5. JAI—-PARJINE SHWAR) (R .RANGARAJAN)

ﬁyf,,/f’ﬁembar (J) | Mambar (AR)
\q;l;E//ﬂ | - l‘ L—‘”'

. a
Dsted: 13th fetzuary, 1931s ':b'w@@g»:&”}ﬁjf )

Dictated in Open Court,
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avl/
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